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Hon. Mr. Justice U.CG. Srivastava,V.G.
Hon'ble Mr. K., Obayya, Member u.j

( By Hon. Mr. Justice U.G,Srivastava,V.

This is 2 transferred case under 3ection 29

i of the édministrative Iribunals Act, 1985, The G

o, applicant has filed a writ petition before ﬁhé | 3

t 8 High Court of Judicature at Allahabad which by 6péfatianl”?f%

of law has been transferred to this Tribunal. By'means A;;L

of this writ petition, the applicants have prayed that f;

a mandamus be issued commanding the respcondents teo {%ﬁé

decide the IEQIESéntétiOHE of the applicants and till _'.;g}

3 _ then, they may be directed not to revert the applicants '1;;f
%f;i___ _ from the post of Permanent Way liistri, and further ﬁo _i?.
¥; ;_ quash the order éf reversion (Annexure-4) passed agﬁiﬁﬂﬁlhé;
mbﬁf _ the applicants directing the respondents tﬁ pay’the '1;;
o ' | applicantshtheir salary and other allowances for the | ?

said post.

2, The applicantswaseappointéd as Gzngmen on
15.4.1956 and 1.,10.1953 respectively and thareaftax
they were promoted to the post of Keymen on Eﬁtﬁfjaf;h
and i@w in the year 1972 and furthw as uanﬁa e

__.M,Lz,wm and in tha year 1976 , Out ﬁ
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'Ihm appiiuanta wnra a&ﬁt ﬁnﬁ'

31, 12,1983 ot Railway mmng pher
they failed in the said training, :md
the order of reversion was‘passed against
14.2,1984,Thereafter, the applicants made rﬁpraa*
_tions to the respondent no., 2 on 14.3. 1984 amﬂ
29.3.1984 respectively, but no ‘heed: was paid by the
raspondents on their representations. The applicant

has placed reliance on Section LS?.of the Indian.

'Hailway Establishment Code , Valume-1 and on the °

Circular No. E (NG)58,CFP/15 dated 26.5.1965 which

reads as follows;

A& In the event of basic tradesman not passing
the requisite trade test within the prescribed
seriod, he will revert to his original post in
the lower grade, It is not considere¢d necessary
to give the basic tradesman more than three
chances for passing the prescribed test®,

Rule 110(A)(iii)(a) of the Railway Establishment

provides;

8The standord. of training impgrted io the 31;5gf;

Railwasy servants selected for class IIL post
be the same s for direct recruits for the same
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-and have

promotion

‘unless he

having fa

could not

given three chances to appear in the test but they"

failed in
r esponden

indicates

atatad Lhat it was qnly ﬂg-

and nobody can get @ rﬁgular

passes the tralnlng courses, Tha iﬁﬁﬁﬁ

iled to pass the training cnursel,

haveaclaim the regular promotion. They wﬁﬁﬁff

the same, The learned counsel for the
ts has'placed before us & document which

that the training course has now been passﬂd

by the applicant no. 1 1n the year 1990 and is prnmeted.

put the applicant: states that he was never sent for

training and the order may relates to some other

persons.

if that be so, the respondents are directed

to sent the applicant for training course within a

period of
he ¢ N

from the date of receipt of copy of this Judgment

2 monthsé@nd tnereafter give him promotion jna

1he appllcatlon is disposed ofiﬁﬁﬁ with e above

nbservatlan. No order as to Gosts. Z};;;f”fﬁ{

en

Dated:

Vice=-Chairman

1993




